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From

To,

Sub:-

Ref:-

Sir,

Shri Chatra Bhukhan Gogoi,
Registrar (Vigilance),
Gauhati High Court,
Guwahati

District & Sessions Judge,
Nagaon

)4-

M od i ried pe rm i ss ion to a va i r .""?:t?'.S'J'#j: j::,: I'(,L'+!" 
t' o' o

ESH)
12021095 4tA

Letter No.DJN/7383, dated 25.10.2024.
Th is Reg istry's Letter no. HC.V[-06 I B4O7 I 2024 / A, dated 2t.08.2024

With reference to the above, I am directed to inform you that the LTCpermission granted to smti. princy Agarwar, Judiciar rvragistrate First crass,
Nagaon vide letter no. HC.Vil-O6lB4O7/2O24lA dated 30.09.2024 has beenpartially modified. Now she has been aflowed to avair LTC for the brock period
of 2022-2024 for travelling from Guwahati to Andaman and Nicobor Islands and
f-t1rlt wei 22.08.2024 (after court hours) ro 27.08.2024 instead of23.08.2024 to 26.09.2024, along with her husband, minor son and parents
(subject to furfi[ing criteria as dependent famiry members), by the shortestpossible route, as per existing rules.

Yours faithfully,

sJl-
REGISTRAR (VIGILANCE)

Memo No. HC.UI-06/10963-10966 lZO24lA. Dated O(\ovember, 2OZ4Coov to:-

_1, The principal.Accountant General (A&E), Assam, for information.
?. lmti. 

princy Agarwat, Jud.iciat Magistrate pirst Class, wagaon. 
- '

3. The Deputy Registrar (Financej, caur,ati Hign court, Guwahati forinformation and necessary action.

t47nhe 
project Manager, Gauhati High court, Guwahati for information withr./ request to 

!1k:g n::es-sary stef,s for uptoading tnii r"n"i 
,ir.-#.i.r

website of this Honble Court.
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